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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI

O.A. No. 201 / 198 8

DATE OF DECISION 9.6.1989

Petitioner

e-;i

CAT/J/12

Applicant In person .Adcrae^»iie<feK5t)i!^xi?etifea8R!A^

Versus

U^JIOM OF lf\DIA & OTHERS Respondent

SHRI P\,L.VE.Rm .Advocate for the Responaeijj(s)

The Hon*ble Mr. A3AY 30HRI, AOnii>JISiTF!ATI\/E MEMBER

The Hou'ble Mr. G.SREEDHArWN NAIR, 3UDICIAL MEMBER

1. Whether Reporters of local papers may be allowed to see the Judgement?

2. To be referred to the Reporter or not? ^—

3. Whether their Lordships wish to see the fair copy of the Judgement?-

./ 4. Whether it needs to be circulated to other Benches of the Tribunal?^
MOIPRRNO—12 cat/86—3-12.86-15,000

9.6,1989
A3AY 30HRI)
MIlMISTRATTV7r l^^^vlRFRA!^
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Order pronounced by tK«

Hon'blB Shri G.SREEDHARAN NAIR, 3LDICIAL MEPIBER

Th» applicant belongs to the Indian Inspaction

S^rvicc—Class I, It is alleged that; heutifes first appointed

to the Headquarters Office in 1971 and uas transferred to

the regional offica at Bombay in 1977, but has again com#

to tha Headquarters Qffico as Dy .Director, with effect from

1,8,1986. His claim is for special pay, as prescribed in

the Office Mtmorandum dt.30.11.1987, admissible to officers

of organisod Group-A servicBs posted in Headquarters Organisations.

2. reply has been filed by the respondents where

it is stated that the applicant is not entitled to special pay.

In the Indisrilnspection Services, the officers in the field

as well as in the Headquarters Office work on behalf of the

Director General of Supplies and Disposals and as such the

criterion of tho Headquarters Organisation being the highest

office administsatively in ^ charge of the department, is not

applicable, it is also pointed out that the officers of

the. Indian Inspection Servico are liable for transfer from

the Director Gansral of Supplies and Disposals nain office

~to regional offices and v/ice-versa.
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3, Uhen this matter uas taken up for hearing,

there uas no representation on either sid«. Us hav«

gone through the records,

4, ThBr«-is an averment in the application that on

31.7,1987 the applicant had submitted a representation to

the Secretary, Department of SJpply, claiming the special pay, .

but d«spite a rgnindsr having baen sent it,has not yet boen

disposed of. This fact is admitted in the reply filed by

the respondtnts. In the circumstancas, ue ar« of the uieu
I

that considsring thenature of the special pay which is provided

by the OFFICE nOQORANDUfl dt.30.11.1987, a direction has to

be giu»n to the first respondent to considar the said repre

sentation and dispos# it of expeditiously,

✓ /

5, In the result, ue hereby diract the first respondant

to consider aixi dispose of the representation dt,31,7,1987

submitted by the applicant uithin a period of one month from

the date of receipt of a copy of this ordar. It is neadless to

add that the v/arious grounds urged by the applicant shall be

taken into account and the matter disposed of by a speaking order,

6, The appi'ication is disposssd of as above.

(G.SREEDHA.RAfi (MAR) (A3AY 3QHRI)
JUDICIAL mSER ®[»lIi\lISTRATIUE PIEPIBER

9,6.1989
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